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NHRC TAKES COGNISANCE OF
GIRL'S DEATH IN PALWAL

The National Human Rights
Commission (NHRC), India
took suo motu cognisance of a
media report that a four-year-

old girl died after falling into

an uncovered manhole while
playing near her house in Palwal,
Haryana on September 14, 2026.
The commission observed that
the contents of the report, if true,
raise issues of vielation of human
rights, and has issued notices to
the Deputy Commissioner and the
Superintendent of Police, Palwal.
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Former Indian vice president flags rise of Hindutwa politics, polarization
September 22, 2026Last Updated: September 22, 2026

New Delhi: Former Indian Vice President Hamid Ansari has warned of growing Hindu right-wing communalism,
known as Hindutva, and a shift from civic to cultural nationalism in India, triggering a political debate over the
country’s secular character and treatment of religious minorities.

Speaking at the A.G. Noorani Memorial Lecture in New Delhi, Ansari cited a warning attributed to former Prime
Minister Jawaharlal Nehru that the danger to India was not communism but “Hindu right-wing communalism.”
Ansari said emerging trends risk presenting an electoral majority as a religious majority and distinguishing
citizens on the basis of faith.

His remarks come amid documented international concerns over religious freedom and minority rights in India.
The US Commission on International Religious Freedom (USCIRF), in its 2026 Annual Report, said religious-
freedom conditions deteriorated in 2025 and again recommended India for designation as a Country of Particular
Concern. It cited attacks on Muslims and Christians, discriminatory legislation and violence against religious
minorities.

Human Rights Watch (HRW) similarly reported increased vilification of Muslims during 2025 and said at least 64
anti-Muslim hate-speech incidents were recorded in the first 10 days after the April 2025 Pahalgam attack. It also
cited National Human Rights Commission figures showing 113 deaths in police custody, 1,535 deaths in judicial
custody and 132 alleged extrajudicial killings during the first eight months of 2025.

The situation occupied Jammu and Kashmir has also drawn concern from UN experts. In a 2025 communication,
UN special procedures said they were “gravely alarmed” by reported mass arrests and detention of around 3,000
people following the Pahalgam attack, including journalists and human rights defenders, and stressed that
counter-terrorism measures must comply with international human rights law.

Concerns over India’s conduct beyond its borders have also been raised by Canada’s Canadian Security
Intelligence Service (CSIS). Its 2025 public report said India had historically used covert relationships, surveillance
and other coercive tactics in Canada as part of transnational repression aimed at suppressing criticism. CSIS also
said peaceful advocacy for Khalistan remains lawful in Canada while identifying a small group involved in violence
as a security threat.

Ansari's intervention has therefore added to an ongoing debate within India over majoritarian politics, minority
protections, secularism and the influence of Hindu nationalist organisations.
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Dalit man found dead in UP police station; family alleges custodial assault, two cops suspended
Published: 18 hours ago Maktoob

A 22-year-old Dalit man was found dead inside a police station in Uttar Pradesh’s Pratapgarh, with his family
alleging custodial assault as police claim suicide and suspend two officers over negligence.

A 22-year-old Dalit man was found dead inside the Patti police station in Uttar Pradesh’s Pratapgarh district on
Monday, with his family alleging that he died after being beaten in police custody, contrary to the police’s claim
that he died by suicide.

Arjun Gautam alias Shailesh had been brought to the police station on Sunday for questioning in a case involving
the alleged abduction of a 17-year-old girl and was found hanging in the toilet of the investigation room the
following morning.

The girl's brother had earlier filed an FIR against Arjun, a resident of Molnapur, on July 11 under Sections 137(2)
and 87 of the BNS, accusing him of abducting his 17-year-old sister.

However, police later recovered the girl from Hyderabad, where she told the court that she had left home after
being scolded by her family. Following her statement, no criminal case was established against Arjun at the time.

The girl's father, however, lodged another FIR against Arjun on August 17 under Section 137(2) of the BNS, alleging
that he had abducted his daughter on August 16. Acting on the complaint, Patti police traced Arjun and the girl to
Ghaziabad and brought them to the Patti police station on Sunday.

While the girl was sent to a one-stop centre, Arjun was kept in the investigation room.

His family alleged that he was beaten by the police and claimed that they were not allowed to meet him.

They have also questioned why he was taken to a medical college around 25 kilometres away after he was found
unconscious, instead of a community health centre located about 700 metres from the police station.

The family has further alleged that his postmortem was conducted without their knowledge. They have called for
the CCTV footage from the police station and the incident site to be secured and for the circumstances leading to
his death to be independently investigated.

Police, however, have maintained that Arjun died by suicide. Additional Superintendent of Police Alok Kumar said
Arjun went to the toilet on the pretext of relieving himself and hanged himself using a blanket.

He said the body had been sent to the district hospital for postmortem, while an investigation into the incident
was underway.


https://maktoobmedia.com/post?id=116509&slug=dalit-man-found-dead-in-up-police-station-family-alleges-custodial-assault-two-cops-suspended
https://maktoobmedia.com/post?id=116509&slug=dalit-man-found-dead-in-up-police-station-family-alleges-custodial-assault-two-cops-suspended
https://maktoobmedia.com/post?id=116509&slug=dalit-man-found-dead-in-up-police-station-family-alleges-custodial-assault-two-cops-suspended

Police said that, based on a written complaint received at Patti Police Station, Case No. 403/2026 has been
registered against named and unidentified accused under Sections 103(1) and 351(3) of the BNS and Sections 3(1)
(d), 3(1)(e) and 3(2)(va) of the SC/ST Act.

Pratapgarh Superintendent of Police Deepak Bhuker suspended Patti station house officer Anand Pal Singh and
sub-inspector Omkar Singh “for gross negligence in the discharge of their duties and arbitrariness,” and initiated
departmental proceedings against them.

For an “impartial and transparent investigation”, police said CCTV footage and other important evidence had been
secured.

The District Magistrate of Pratapgarh has also recommended a magisterial inquiry, while further legal and
departmental action will be taken based on the facts and evidence gathered during the investigation.

Pratapgarh SP asserted that “indiscipline, negligence in the discharge of duties, or any act that tarnishes the
dignity and image of the police department will not be tolerated at any level,” adding, “Fair and stringent
departmental action will be taken against personnel found guilty in such cases.”

Bhim Army chief and Nagina MP Chandrashekhar Azad demanded a “high-level and impartial investigation” into
the death, questioning how the youth could have obtained a blanket while in custody and how he could have
hanged himself with it.

“Chief Minister Yogi Adityanath ji, several serious questions are arising in this case,” Azad said, questioning how
Arjun “in custody got hold of a blanket” and “how could one possibly hang oneself with a blanket”, and called for
the questions to be answered through an impartial investigation.

He also demanded that all CCTV footage from the police station and the incident site be immediately secured and
that the circumstances surrounding Arjun’s death in custody be investigated. Azad said the family's allegations of
assault should also be “seriously investigated".

“A family has lost its earning son,” he said, expressing condolences to the family and demanding justice and strict
action against anyone found guilty.

“The truth behind this death in police custody must come out,” Azad said, adding that the government and police
administration were responsible for ensuring that the family did not have to “wander in search of justice.”

Notably, according to data shared by the Union Ministry of Home Affairs in Parliament in March, 170 custodial
death cases were reported across India between January 1 and March 15, 2026, based on information compiled by
the National Human Rights Commission. The figure was higher than the 140 cases recorded in 2024-25, while 157
cases were reported in 2023-24, 163 in 2022-23 and 176 in 2021-22.

A February 2026 UN report on policing in India said marginalised communities, including Muslims, Dalits and
Adivasis, had been disproportionately affected by excessive and often lethal use of force by police, particularly in
Uttar Pradesh and Assam.

The UN experts said the allegations pointed to law enforcement violence that was “not sporadic, but systemic”
and warned of persistent reports of custodial torture, including beatings, electric shocks, sexual violence,
psychological humiliation and denial of medical care.
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Manipur killings: Kuki-Zo women's forum seeks NHRC intervention, NIA probe
by NE NOW NEWS
September 22,2026 11: 13 pm

Guwahati: The Kuki Zo Women's Forum Delhi and NCR (KZWFD) has sought the immediate intervention of
National Human Rights Commission (NHRC) chairperson Justice V. Ramasubramanian over what it described as
the killing of Kuki-Zo women and unarmed civilians in Manipur by ceasefire-bound Naga factional groups.

In a memorandum to the NHRC chairperson, KZWFD convenor Chong Haokip, co-convenor Lamneilhing Haokip
and media in-charge Kim Haokip sought an impartial Central investigation into the killings and comprehensive
measures for protection of human rights.

We, the Kuki-Zo Women'’s Forum, Delhi & NCR (KZWFD), submit this complaint with the gravest urgency to draw
the Commission’s immediate intervention under Section 12 of the Protection of Human Rights Act, 1993,
regarding the complete collapse of state governance and gross human rights violations in Manipur,” they said.

The forum alleged that the ethnic conflict that began on 3 May 2023 had entered “a lethal new phase”, with Kuki-
Zo villages in border regions and Naga-majority districts being targeted by Manipuri Naga factional armed
groups, including NSCN-IM and its proxy ZUF-K.

Unarmed civilians, mothers, nurses, and pregnant women are being hunted in their homes, fields, and village
paths,” the memorandum said.

According to community records cited by the forum, 27 Kuki-Zo civilians have been killed so far, including eight
women. The forum said two of the women were pregnant and that the killings resulted in the deaths of two
unborn infants. It also said young children had been wounded and orphaned.

The eight women identified by the forum are Tinmary Haokip (7 months pregnant), Tingneichin Lhouvum,
Hoineineng Lhoujem, Lhingzangai Singsit, Julie Singson (2 months pregnant), Phalneichong Sitlhou (76), and
Kimjalhing Singson (28, nurse). The forum alleged that they were executed in their homes and agricultural fields
by Naga Factional Armed Groups (NSCN-IM & ZUF-K) between June and September 2026.

The forum also said the attacks resulted in the deaths of two unborn infants carried by Haokip and Singson. It
said young Henminsang was wounded in a gunshot incident and that multiple surviving children had been
orphaned.

It sought urgent state protection for the affected children under the Juvenile Justice Act, 2015.

Healthcare access

The memorandum also raised concerns over access to emergency healthcare in Kuki-Zo settlements in
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Tamenglong, Noney, Kangpokpi, Churachandpur and adjoining areas.

The forum said ongoing blockades and geographic isolation had deprived vulnerable settlements of basic
healthcare. It alleged that several villages lacked functional medical centres, trauma units and life-saving
equipment.

It further alleged that casualties, including pregnant women, injured children such as Henminsang Singsit and
gunshot victims, were being prevented from accessing major state medical facilities in Imphal, including RIMS and
JNIMS.

According to the forum, patients were forced to undertake multi-hour journeys to hospitals in neighbouring
states such as Assam and some succumbed to treatable injuries during transit. GeographicReference

The forum described the failure to ensure safe transit corridors for emergency medical transport and deploy
mobile medical services as a violation of the constitutional Right to Life and Health under Article 21.

It cited Supreme Court rulings, including Pt. Parmanand Katara v. Union of India (1989) and Paschim Banga Khet
Mazdoor Samity v. State of West Bengal (1996), in support of its contention that the State has an obligation to
provide immediate and non-discriminatory emergency medical treatment.

Forum seeks central probe, security measures

The KZWFD urged the NHRC to take suo motu cognisance of its complaint and direct the registration of separate
cases for each of the eight female homicides and the 27 civilian deaths cited in the memorandum.

It also sought an immediate, time-bound investigation by the National Investigation Agency (NIA) or a court-
monitored Special Investigation Team (SIT) into the killings.

The forum asked the NHRC to direct the Ministry of Home Affairs (MHA), Government of Manipur and DGP
Manipur to submit Action Taken Reports (ATRs) within seven days on FIRs, arrests and security measures
deployed.

It further sought the establishment of static security posts by Central Armed Police Forces (CAPF) in vulnerable
border Kuki-Zo villages. It also urged state and Central forces to halt what it described as selective disarming
drives and defensive bunker demolitions in vulnerable Kuki-Zo villages while factional armed groups remained
armed.

The forum also sought mobile medical units, emergency trauma stations and safe transit corridors for isolated
Kuki-Zo villages.

For orphaned Kuki-Zo children and surviving dependants, it sought immediate Central compensation, medical
rehabilitation and long-term protection under the Juvenile Justice Act, 2015.

Appeal for Union executive action

The forum also requested the NHRC to forward representations to the Union Ministry of Home Affairs in view of
what it described as the continuing breakdown of state protection.

It sought a review of the active status and alleged ground-rule violations of Manipur Naga insurgent groups
operating in areas it said were not permitted under the ceasefire protocols.

The forum also sought consideration of constitutional and administrative measures, including President’s Rule
under Article 356 and a Union Territory with Legislature under Article 239A, which it described as necessary steps
to restore peace, physical security and equal administrative protection for the Kuki-Zo community.



The memorandum said the alleged killings and armed incursions into Kuki-Zo civilian habitats required urgent
statutory accountability and also referred to Article 21 of the Constitution, UN Security Council Resolution 1325

(Women, Peace, and Security) and the protection guarantees reaffirmed under the 18th BRICS Summit
Declaration (New Delhi, 12 September 2026).
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Bundi pilgrim goes missing in Odisha
City |Rajiv Saxena | TNN | Sep 22, 2026, 22:17 IST

Kota: A pilgrimage to Puri in Odisha has turned into an agonising ordeal for a Bundi family after a 46-year-old
man, identified as Rajkumar Dadhich, disappeared there nine days ago. Though an FIR was lodged by his family
on Sept 17, he is untraceable. On Monday, former director of Rajasthan Seed Corporation and a Congress
member, Charmesh Sharma, came forward to assist the grieving family and filed a petition addressed to President
Droupadi Murmu. A formal complaint to National Human Rights Commission (NHRC) has also been sent.

According to Kusum Lata and Ganesh, Dadhich’s wife and brother, respectively, he boarded a train from Kota to
Puri with fellow pilgrims on Sept 12. Dadhich, a resident of Nainwa, stepped off the train when it halted at Sakhi
Gopal station on Sept 14, but failed to board it when it departed. All his belongings, including money, were left
behind on the train. Dadhich’s mobile phone that was with him went dead shortly after.

The police tracked the mobile's signal and his last known location was recorded on Sept 14 near a hospital
adjacent to the railway station. This has increased the family’s tension as Dadhich suffers from diabetes and
requires regular medical care.

SHO of Nainwa police station, Sahadev Meena, said efforts are on to trace his location.

Charmesh Sharma'’s appeals urge both the Odisha state govt and Puri administration to conduct an immediate,
targeted search in and around the Sakhi Gopal region to ensure Dadhich'’s safe return to his family.
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SC lawyer was denied entry into Hansi SP office in Haryana for carrying phone. Now, NHRC has stepped in

After Police Complaint Authority dismissed lawyer's complaint, the National Human Rights Commission has now
asked Haryana DGP to file an action taken report in 4 weeks.

Sushil Manav
22 September, 2026 04:29 pm IST

Gurugram: Supreme Court advocate Naveen Bamel had one thing in mind when he walked into the office of the
Hansi Superintendent of Police (SP) in Haryana on 29 December last year: he wanted to flag the rising drug abuse
in the town and the crimes associated with it. But he did not get past the entrance.

After Bamel, accompanied by his lawyer friend Shubham Ghanghas from the Hisar court, submitted his visiting
card, they were called inside by then SP Amit Yashvardhan. But the security personnel at the door had a condition:
they had to leave their mobile phones outside.

“I objected and told him that I may have to show something from my mobile to the officer. But he didn't relent.
When I asked him to confirm with the officer, he went in and came out and told me that I was not allowed to go in
and meet the officer,” Bamel told ThePrint on Tuesday.

Nearly nine months later, the matter reached the National Human Rights Commission (NHRC), which on Monday
directed the Haryana Director General of Police to examine it and submit an action taken report within four
weeks.

According to Bamel, when he discussed the incident with media friends in Hansi, they told him they too had been
asked to surrender their phones while visiting the SP's office. However, he said, the rule was not applied when the
SP “wished his video byte to be amplified on media and social media”, and media persons were allowed to carry
their phones inside.

“I found that there was no hard and fast policy or rules regarding carrying one’s phones inside the SP office. They
were using this as a diktat, allowing it only when it suited them,” he added.

The complaint trail

The day after he was denied entry, Bamel filed a written complaint at the Hansi SP office, asking how an officer
could refuse to meet a visitor during public working hours and under what law the staff was authorised to
demand that visitors deposit their phones before entering. The complaint was registered and a CCTNS number
was provided, with an assurance printed on the receipt that action would follow within 15 days.

CCTNS, or the Crime and Criminal Tracking Network System, is a nationwide online platform used by the Haryana
Police to digitise police operations, including registration of FIRs, investigations and chargesheets.
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“T was issued a number for my complaint but no result came out,” Bamel said.

With the SP’s office silent for over a month, Bamel escalated the matter on 2 February with a complaint addressed
to R.C. Mishra, IPS (retd), Chairperson of the Haryana State Police Complaint Authority. He invoked the Supreme
Court's 2006 judgment in Prakash Singh vs Union of India, (2006) 8 SCC 1, under which the court directed states to
establish independent Police Complaints Authorities to examine serious misconduct by officers of the rank of SP
and above.

Bamel's complaint questioned the legality of the rule at the SP’s office. He argued that demanding that a visitor
surrender a personal phone as a precondition for meeting a public officer had no basis in the Haryana Police Act
or any notified circular or standing order, and was therefore “self-created, extra-legal and unconstitutional”.

He further argued that denying him entry orally, without a written order or stated reason, violated natural justice.
He said the incident was particularly consequential because he was a practising Supreme Court advocate and it
set a “dangerous precedent” that could deter ordinary citizens from approaching the police.

On 12 March, the Authority, in a letter signed by its deputy superintendent, told Bamel that it had examined his
complaint and found that it did not fall under Section 65 of the Haryana Police Act, 2007, as amended in 2014,
under which the Authority is empowered to act.

NHRC steps in
Having drawn a blank at both the local police level and the state oversight body, Bamel approached the National
Human Rights Commission in Delhi. The Commission took up his complaint on 3 September.

In its 21 September order, the NHRC recorded Bamel's version of events, including that after he declined to part
with his phone, the staff consulted the SP and returned to inform him that he would not be allowed to meet the
officer. His visiting card was then handed back to him.

The Commission also noted the subsequent chain of events—the registered complaint that received no inquiry
report or reasoned response, followed by its rejection by the state Police Complaint Authority. Bamel had sought
an independent and impartial inquiry, accountability for what he described as an abuse of official position, and
effective redressal.

The Commission directed that a copy of the complaint be sent to the Director General of Police, Haryana, online,
“to ensure the needful action”, and that an action taken report be submitted within four weeks of receipt of its
letter. The order specifically said the report must be “duly translated in English”.

Meanwhile, Yashvardhan, when asked about the incident, said he could not recall the specifics. “I am not sure how
and why the officials in the office at Hansi stopped the lawyer’s entry on that day. If I am asked by my superiors or

by the Commission to file a reply, I will do so by checking the records,” he told ThePrint on Tuesday.

A 2018-batch IPS officer, Yashvardhan has since moved on and is currently posted as SP Security in the Crime
Investigation Department at the Police Headquarters in Panchkula.

(Edited by Chingkheinganbi Mayengbam)
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Rajasthan man goes missing in Odisha; Cong leaders writs to NHRC

Kota, Sep 22 (PTI) A pilgrimage has turned into an agonising ordeal for a family in Rajasthan’s Bundi district after a
46-year-old man disappeared without a trace in Odisha on September 14. Assisting the grieving family, a
Congress leader filed an appeal to President Droupadi Murmu and submitted a complaint to the National Human
Rights [...]

PTI 22 September, 2026 06:52 pm IST

Kota, Sep 22 (PTI) A pilgrimage has turned into an agonising ordeal for a family in Rajasthan’s Bundi district after a
46-year-old man disappeared without a trace in Odisha on September 14.

Assisting the grieving family, a Congress leader filed an appeal to President Droupadi Murmu and submitted a
complaint to the National Human Rights Commission (NHRC).

Rajkumar Dadhich, a resident of Nainwa in Bundi district, went missing on September 14 near Sakhi Gopal railway
station, just short of his destination, Jagannath Puri. Nine days after his sudden disappearance, the family remains
gripped by distress as the missing man is diabetic and requires regular medical care.

The incident unfolded during what was intended to be a routine pilgrimage. Dadhich, alongside a group of fellow
pilgrims, departed from Kota to Puri on September 12.

According to his wife, Kusum Lata Dadhich, and brother, Ganesh Dadhich, he alighted from the train briefly when
it halted at Sakhi Gopal station but failed to reboard before it departed. His personal belongings, including his
bag, money, and phone charger, were left on the train.

He had his mobile phone with him at the time, which went dead shortly after he went missing and has remained
powered off ever since.

After Dadich did not arrive and his phone was found unreachable, his family members lodged a report at
Nainwan police station in Bundi on September 17. Acting on the complaint, the police tracked Dadich’s mobile
phone, and recorded his last known location on September 14 near a hospital adjacent to the railway station.

Nainwan SHO Sahadev Meena on Tuesday confirmed Dadich’s disappearance in Odisha’s Puri, nine days ago,
saying that efforts are underway to trace his location.

On Monday, Congress leader Charmesh Sharma, who is a former director of the Rajasthan Seed Corporation,
stepped forward to assist the grieving family.

Sharma filed an appeal to President Droupadi Murmu and submitted a formal complaint to the National Human
Rights Commission (NHRC).


https://theprint.in/india/rajasthan-man-goes-missing-in-odisha-cong-leaders-writs-to-nhrc/3050141/?amp
https://theprint.in/india/rajasthan-man-goes-missing-in-odisha-cong-leaders-writs-to-nhrc/3050141/?amp

The appeals urge both the Odisha state government and the Puri administration to conduct an immediate,
targeted search in and around the Sakhi Gopal region to ensure Dadich’s swift and safe return to his family. PTI
COR SHS

This report is auto-generated from PTI news service. ThePrint holds no responsibility for its content.
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NHRC rapporteur flags substance abuse concerns during Mizoram visit
City HC Vanlalruata | Sep 22, 2026, 18:17 IST

Aizawl: National Human Rights Commission (NHRC) special rapporteur Sayeed Ahmed Baba on Tuesday expressed
concern over the difficulties faced by people affected by substance abuse during his visit to Saitual district.

Baba stressed the need for counselling and proper treatment facilities, including de-addiction centres, for young
people struggling with substance abuse.

He made the remarks during a meeting with heads of govt departments at the deputy commissioner’s conference
room in Saitual town. The meeting was chaired by DC Srinivas Sadi.

Baba said NHRC was established to protect and promote the human rights of every individual and underscored
the need to create greater public awareness about people’s rights.

He added that the commission’s visits to different parts of the country were aimed at understanding local
conditions and learning about good initiatives and practices. He also appreciated the positive measures observed
during his visit.

Sadi made a presentation on various aspects of Saitual district and assured Baba that the suggestions made
during the meeting would be followed up and implemented to the extent possible. Officials from various line
departments and representatives of the Young Mizo Association’s sub-headquarters attended the meeting.
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NHRC special rapporteur stresses rights awareness, de-addiction facilities during Saitual visit
PTI 22 September, 2026 07:49 pm IST

Aizawl, Sep 22 (PTI) National Human Rights Commission (NHRC) special rapporteur Sayeed Ahmed Baba on
Tuesday stressed the need for greater public awareness of human rights and adequate counselling and de-
addiction facilities for people, particularly youngsters, affected by substance abuse.

Addressing a meeting with heads of government departments in Saitual district, Baba said that the NHRC was

established to ensure the protection and promotion of the human rights of every individual, according to official
sources.

He also underlined the responsibility of government officials, whose work directly affects the lives and well-being
of people, to ensure that their rights are respected and protected.

Baba said visits by NHRC representatives to different places were aimed at understanding local conditions and
learning about good initiatives and practices being implemented in various areas.

He also appreciated the positive initiatives observed during his visit to Saitual.

The meeting, chaired by Saitual District Commissioner Srinivas Sadi, was attended by officials of various
departments.

Sadi made a PowerPoint presentation on various aspects of the district and assured that the suggestions made by
the NHRC Special Rapporteur would be followed up and acted upon to the extent possible.

During his two-day visit, Baba visited the PM Shri School, Primary School-1I, Anganwadi Centre-1, Eklavya Model
Residential School at Ngopa and a ginger processing unit at Hliappui on Monday.

On Tuesday, he visited the One Stop Centre, police station and district hospital in Saitual before proceeding to
Champhai, the sources said. PTI CORR RG

This report is auto-generated from PTI news service. ThePrint holds no responsibility for its content.
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ETV Bharat / state

Kuki-Zo Women's Forum Moves NHRC Over Killings In Manipur, Seeks Central Probe

Forum alleged 27 Kuki-Zo civilian deaths, including eight women, and sought intervention on security, healthcare
and governance.
By ETV Bharat English Team

Published : September 22, 2026 at 9:46 PM IST
Updated : September 22, 2026 at 9:51 PM IST

New Delhi: The Kuki-Zo Women's Forum, Delhi-NCR, on Tuesday approached the National Human Rights
Commission (NHRC) seeking its intervention regarding continuous killings and human rights violations against
Kuki-Zo women and unarmed civilians in Manipur.

In a memorandum submitted to the NHRC, the forum alleged that the ethnic conflict that began on May 3, 2023,
had entered a fresh phase of violence in which Kuki-Zo villages in border areas and Naga-majority districts were
being targeted by armed groups.

It asked the NHRC to forward representations to the Union Ministry of Home Affairs seeking consideration of
President’s Rule under Article 356 and a Union Territory with a legislature under Article 239A as possible
constitutional and administrative measures to restore peace.

The forum claimed that 27 Kuki-Zo civilians, including eight women, have been killed in incidents between June
and September this year. It alleged that two of the women were pregnant, resulting in the loss of two unborn
children. The forum also alleged that children had been injured and several had been left orphaned. The
memorandum attributed the killings to Naga factional armed groups, naming the NSCN-IM and Zeliangrong
United Front (ZUF-K), and sought an impartial central investigation into the alleged attacks.

The forum asked the NHRC to take suo motu cognisance of the matter and direct registration of separate cases
relating to the cited deaths. It further sought a time-bound investigation by the National Investigation Agency
(NIA) or a court-monitored Special Investigation Team (SIT).

Seeking accountability from the authorities, the forum asked the NHRC to direct the Ministry of Home Affairs, the
Manipur government and the state Director General of Police to submit action-taken reports within seven days on
FIRs, arrests and security measures taken regarding the alleged killings.

The forum claimed that geographical isolation, blockades and inadequate medical infrastructure have deprived
vulnerable Kuki-Zo settlements in areas including Tamenglong, Noney, Kangpokpi and Churachandpur of timely
emergency medical care.
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Appealing for the establishment of mobile medical units, trauma-care facilities and secure emergency transit
corridors for isolated settlements, the forum said, “Injured civilians, pregnant women and other patients have

faced difficulties reaching major medical facilities in Imphal and have had to travel to hospitals in neighbouring
states, including Assam.”

The forum urged the NHRC to direct authorities to provide compensation, medical rehabilitation and long-term
protection to children who, it alleged, have been orphaned or otherwise affected by the violence. The forum also

sought a review of the status and alleged ground-rule violations of Naga insurgent groups covered by ceasefire or
cessation-of-operations arrangements.
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NHRC Chairperson calls for greater coordination among national commissions to protect human rights
News On AIR | September 23, 2026 6:51 AM

National Human Rights Commission Chairperson, Justice V. Ramasubramanian has emphasised the need for
greater collaboration among National Commissions to promote and protect human rights. He made the remarks
while addressing a Statutory Full Commission meeting with representatives of the seven deemed members of the
NHRC in New Delhi yesterday.

Justice Ramasubramanian said, by working together, the Commissions can undertake meaningful initiatives to
promote and protect the rights of various sections of society. He suggested appointing a Nodal Officer to
coordinate among all the National Commissions. He also said that the NHRC could explore extending support to
other Commissions, particularly in areas where they lack adequate investigative resources.

Justice Ramasubramanian expressed concern over the lack of rehabilitation measures for mentally ill women
engaged in begging. He stressed the need to review policies concerning the welfare of persons with disabilities
and identify existing gaps. He also raised concerns over inadequate social security for persons with disabilities
and the denial of insurance coverage by insurance companies.

The seven deemed members of the NHRC are the National Commissions for Women, for Backward Classes, for
Protection of Child Rights, for Scheduled Castes, for Minorities, for Scheduled Tribes, and the Chief Commissioner
for Persons with Disabilities.

National Human Rights Commission (NHRC) special rapporteur Sayeed Ahmed Baba addressed a meeting with
heads of government departments at Saitual district in Mizoram yesterday. Mr Ahmad has stressed the need for
greater public awareness of human rights and adequate counselling and de-addiction facilities for people,
particularly youngsters, affected by substance abuse. He also stressed on the responsibility of government
officials, whose work directly affects the lives and well-being of people, to ensure that their rights are respected
and protected.
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NHRC, India holds Statutory Full Commission Meeting in New Delhi
Press Release

National Human Rights Commission
New Delhi: 22nd September 2026
NHRC, India holds Statutory Full Commission Meeting in New Delhi

The meeting aimed to enhance synergy and cooperation among the Commissions for the promotion and
protection of human rights

Chairing the meeting, Chairperson Justice V. Ramasubramanian says, the NHRC may explore extending support to
other Commissions if lacking in machinery in the investigation of cases

Shares concerns over the lack of rehabilitation of mentally ill women engaged in begging, social security for PwDs
and the denial of insurance coverage to them by insurance companies

The National Human Rights Commission (NHRC), India, organised a Statutory Full Commission meeting with
representatives of all seven deemed members of the Commission in New Delhi today. The meeting aimed to
enhance synergy and cooperation among the Commissions for the promotion and protection of human rights.

Chairing the meeting, Justice Shri V. Ramasubramanian, Chairperson, NHRC, India, emphasised the importance of
collaborative functioning among the Commissions. He said that the Chairpersons of all the National Commissions
are ex-officio Members of the NHRC and, therefore, are part of it. He said that together, the Commissions can
undertake meaningful work for promoting and protecting the human rights of various sections of society.

Justice Ramasubramanian suggested appointing a Nodal Officer to coordinate among all the National
Commissions. He said that the NHRC may explore extending support to other Commissions if lacking in
machinery in the investigation of cases. In his concluding remarks, he also shared the concern over the lack of
rehabilitation measures for mentally ill women engaged in begging, which requires attention. He noted that there
is a sizeable population of persons with disabilities (PwDs) worldwide and stressed the need to examine policies
intended for their welfare and identify gaps. The NHRC, India Chairperson expressed concern over the lack of
social security for PwDs and the denial of insurance coverage by insurance companies. He also appreciated the
suggestion for interfaith dialogue and coordinated research, particularly in overlapping areas.

The meeting discussed issues including an integrated approach towards protecting the rights of vulnerable and
marginalised sections, identification of key areas for collaborative efforts, sharing of best practices and
minimising duplication of cases. The participants emphasised the need for joint fact-finding efforts, research,
awareness campaigns and outreach programmes.
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Smt. Vijaya K. Rahatkar, Chairperson, National Commission for Women (NCW), highlighted the work of the NCW
towards promoting and protecting women's rights and various programmes, including public hearings organised
in different districts to hear their complaints. She said that, besides handling complaints, the NCW also focuses on
research, awareness and outreach training programmes for the welfare of women. She added that the NCW has
been organising anti-human trafficking campaigns in collaboration with Central Armed Police Forces and holding
dialogues with youth on POSH, POCSO and cybercrime-related issues in collaboration with different institutions.

Smt. Kiran Umesh Mahalle, Member, National Commission for Backward Classes (NCBC), spoke about the
problems faced by the beggar community, particularly those suffering from mental health issues. She expressed
concern over mentally ill women being left by their families to beg on the roads. She suggested that the National
Commissions may consider formulating a policy for their rehabilitation and recommending its implementation to
the Government.

Shri S. Govindraj, Commissioner for Persons with Disabilities (CCPD) said that the CCPD has been focusing on
reaching those who have remained unreached. He stressed the need for research into gaps in welfare measures
for persons with disabilities, who he described as among the most vulnerable populations facing discrimination.

Dr. Sanjeev Sharma, Member Secretary, National Commission for Protection of Child Rights (NCPCR), highlighted
the NCPCR's work on rescue and rehabilitation of children in a campaign mode. He said that over 8,000 children
have been rescued and rehabilitated. He also underscored the need for capacity building and training. He said
that the circulation of child sexual abuse material on social media platforms requires immediate attention. He
suggested joint investigations and joint bench sittings of Statutory Commission members, besides strengthening
State Commissions.

Shri Vivek Kumar Dewangan, Secretary, National Commission for Scheduled Castes (NCSC), said that the NCSC has
set up an e-grievance monitoring portal, which has resulted in quicker redressal of grievances. He emphasised
better coordination among the Statutory Commission members, collaboration on capacity building and
awareness in educational institutions, joint studies on socio-economic indicators and joint action plans with
measurable objectives.

Shri Suchindra Misra, Secretary, National Commission for Minorities (NCM), highlighted the importance of
electronic grievance redressal systems and capacity building with support from the NHRC. He also stressed
coordination with States to establish State Minority Commissions, noting that only 18 States have such
Commissions so far. He further underscored the significance of coordinated research and complaint redressal,
besides holding interfaith dialogues.

Shri Manohar N. Sukole, Deputy Secretary, National Commission for Scheduled Tribes (NCST), highlighting the
importance of registering of suo motu cases besides the need for establishing grievance redressal platforms with
real time tracking provisions and early warning systems identifying the recurring issues and overlapping matters
requiring a more integrated approach among Statutory Commission Members.

Justice (Dr.) Bidyut Ranjan Sarangi, Member, NHRC, India said that the endeavour should be to work together to
ensure that benefits reach the grassroots level. He said that while the Statutory Commission members work in
different fields, their purpose is the same. He observed that SOPs can be effective if implemented properly and
emphasised the need for adequate staff and infrastructure for all the Commissions to achieve their objectives.

Dr. Anupama Nilekar Chandra, DG (Inv) NHRC, India said that the Commission will be organising a training
programme for investigation officers on the last Wednesday of each month beginning 30th September 2026. It
will be further expanded over the course of time.

Earlier, setting the agenda for the meeting, Shri Piyush Goyal, Secretary General, NHRC, India, gave an overview of
the country's unique institutional human rights protection framework. He emphasised that interactions among
these institutions are useful in forming synergy and cooperation between different Commissions to protect the
rights of vulnerable and disadvantaged communities including bonded labours, older persons and manual
scavengers. The interactions can also help in paving the way forward for capacity building and sharing of best



practices.

Shri Samir Kumar, Joint Secretary, NHRC, India, summarised the activities undertaken by the Commission over the
last year.

The meeting concluded with a renewed commitment to collaborative efforts among the Commissions for the
promotion and protection of human rights in India.
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Hindi News > Uttar Pradesh > Lakhimpur Kheri News > In Tharu villages, the villagers were asked about the
reality of the schemes, not the officers

Lakhimpur Kheri News: oT% TTidl § SThaRl & -Tg!, TTHIUN & G@T ASTISH hl gehichd
aTg <1 Gotd!, FEgR @Rt Updated Tue, 22 Sep 2026 11:34 PM IST

AEHYR | AT SIS &5 H AR TIST1371 I gehlehd ST o [l HITAIR Sl AL AFAIEHR AT, YR TR & fagiy
fRerdl 3R, 39 AR eTeich! uge | S5 18T, Wrea 3R SR 3T i A3 &1 T et 28T § a1 8, 3T
SRR TTHIOT & T &t | 37k 1T W disiiieex sHeid fae g g +ff #isg @ |
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AT & A3t & Fed 8R IR NHRC & ffar
Krishna Das Parth
Published:22nd Sep, 2026 at 11:14 PM

ST : ET AFENEHR SN (NHRC) & fasiy ufddes U5 1gag a1eT = HicaR o fAsiRg & Sgsra St & R & R =12t
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NHRC & fagiy ufddees 7 aro=t dR & SR A1t Sl afd & SIET 3@ @l 3R 399 TR UR US @ YA o dehe TR ot | 3814 39
TR & Shddl HIA-ATRIT Ik WA W@ & FoT 384 YA alml & AR 3R gafd & 5g uggel W off e a3 &
JTaTehdl IR SR fdaTI NHRC & SiaR, fasiy ufddgent &t fSieRt AMarfder @ I8 gg! &t 51, Jeaie iR Raifém e
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fSret & Fefiet garert Y aeendt ofik SHE SIS AT i Aot SrfaemRaT 7 oft fKiar STats 81 s IR oft 719t & v § fAues &
fAT 1, vad iR grafa & 2 Iurl W M R W@ 81 JelE 2026 F 75T TRAR Y dR wAdt 3 Asfict uaref w e & fag
SY-fAfANE HIH TR A=A T HISIGT AT H TN I URATT dIR e oh [elQ Teh STRINT TS e ot oty foram am) daes o
GAa, SITReehaT SATHIT SR Zarstl ot gt & R 3@ & Iurdl W off =r=if g8 ot NHRC faghy nfadaes o dgera IR 88 ana gon @
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gfere fAenrra TTferenvor = aehier b fRIhRIa @it o &1 off, o1e UET AFaTfder ST 3 gRATon DGP & 4 g0 & hrars i Ruté
qit 8.

geftet Ara-
22 September, 2026
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ST &eq 3R TR g0 & 3icR shrars ht Rulé 27 et Ader fear.

A & JdTfeeh, STd g1 gl # 3ru- Hif3ar & gl & 39 °eA1 & IR # o1d 6, df Igi= g fos gad) ifthd Si1d aw7a 3= ot
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T e ohl SMfARR AT, fABRIT got Y 718 3R 38 Teh CCTNS e fear mar. Teie w ag s=tar oft f3ar mar e fob 15 e & sieR
PIRATS chl ST,

CCTNS 3t Crime and Criminal Tracking Network System Tes 321%R H SEIHTE g9 aTell SHHaTs+ ek g. gRarom giad
SHHI STIATE Gfeld o A ot f3fSiee a9 & flT ol 8. SHH THIMSIIR Gof shedl, ST 3R Treisiie St i enfi &.

IR = g, “BR fRIeprad & folq g3t gop AR g T o, AfchT STt hig Adten el Hepar.”
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PIg TR &1 6. SACIG I HIH “G& ST T, P § TEY 3R S aen-e” 2.

354 3T g foh forT foneft foifEa arrqer a1 SRUT FATq Hifes T € 378 3G ST kAT UTepides <I1I oh [Agid T Seeio T,
35i7 gl foh ag " gafay ot Agaqul ot sriifes @ Gota ic # Afeed e dTet dehiel & 3R ST Ueh “@elHATeh [AHTel” hIaH g8,
S ed o AR gferd & urg T & &% Iehd B

12 AT ohf UfereReoT < 370+ 3wt guRése o g¥d1er aret Goh U H TR ohl ST foh 39 3-1eh fRIRRId <l ST <l 3R T foh a8
2007 & gharon gferd ifaf=es i &RT 65 & dgd A8l M. 39 s # 2014 # weite fohar mar o ok g9t arT & d8d urfereor
Pl DHIRATS e BT IAYBR §.

NHRC 7 fear g@a
W gferd 3R 35 &t AR A arefl T, T STTg & his SRaTs a8l 811 & d1g arid faeed! # IER AFATSHR 3TN ug.
3T 7 3 fAdeR @Y Ih fAerrad ur e fora.

21 f@dsR & 31+ 3mmeer & NHRC 7 I &bt 3R & §dTS 718 "eAT ohl gof fobdT. 394 g o} g mar & 59 31 siu-T hiF &= &
1 o, at e 3 oot & a1 Y 3R AU TR 38 JardT o 3% MRt & fem &t ergafa A8t & Srort, gadk a1g 3

SRINT A Heh a1q g3 "3t &l i gof fohar. saH asi el 1% fIehrad W whig STia Rl a1 hRUT s Ta1 Sard Tgi e 3k are
Ty g fRYerrd urfareReor 2 fierad @i e &, ad = Wda SR fAwier Siid, 379 GdTfad TRART UG & Tad ST & fag
STateeg! 3R gt gHETen &t AT <y off.

3T 3 fder e o fRiemraa &t ges idt sifeg sRamon & gfer Agifderes @i dht S, drfds “Sest srars gAfead 6t s
", 1Y &, U fAe & TR g0 & 3ic ShRaTs <hl RUIE ST ehet aht vl T1T. 3T # @ iR WR el T foh Ruld et “sigsh &
gl aih & Srare” g 91feq.

29 &9, geaT & IR # UR S W Iad= 3 gl R 3% 39h G TR A1 T8 8. 361 Aear @t faftie @ e, “gat 78 uar
39 37 gl offfthe & arfdeRal 3 adhier &l aier o7t @ Rt ofk S Aeht o, 3R TR IR 3ifAARY IT SRINT P2 STaTa 37 Y FHa,
dt # Repfs ok heeh StaTe "

2018 S & MUY SR aer@e o gidl & gt SITTg ST I &. d8 [thetaldl Uagpell A Gfold RTerd o ShigH S-afeeiie
furéde & adt fReiRe & ug R a1 &.
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TAUGIIRET 3eaet = fohar A1a Hagg R S & ufafafest 6t daes ot gaifaa
News On AIR | f&d%R 23, 2026 7:55 qafg

AT AR AT (TTgTSREY) & sreget =mrmfd &t TGSt & AaTdeR) & e ok dada & fag gy smav &
T S5 GHEd Sl ST hdl IR I 34T § 13517 I8 S1d el 718 (et A U, 99, 3TR. Y. & ITd Gelg AT ST o ufafafery &
&k I TAT PR §T el R TAT-geafor = gt smi & g Twag & AT e Aied sifer) fged @ o gama
e 3gi7 et fob TugsiRet 39 S &t oft TgaiT @ Tehar §, Sigt ST & foiv uafe Tare Iuers 8] &1

oft TrT-gemfore 7 ot i areft afle ®u @ dimR afgensit & gaafa & wafa surr 78 g9 v fKfar sag | @y 8, Regiret &
SHeAToT & & et hl THIET e 3R AHTISTeh GRET a1 ster Giaensit # Hislg A ol Y e i SRexd IdTg |

39 o9, SR & dgara Oidt & gA.ga. s, & Ay ufddee dug 31gHg a1eT A AHaTSeR] o Ufd @Rl # ST chdl d¢M R §d
fear
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Dhanbad CISF Encounter: &dTg & s-tsig # 19 f@dsr 2022 &l §T HASTHTH 39S # TR gaeh! chl Hid & AH I ST e
fore it AR R ST it & geTe g ¥E &1

3msfiy 3faTs, eame | Benidih Encounter: steieiuer &t sHidig uRatsT # 19 RAdaR 2022 & 7 g-aTg HISMSTa® & |19 g8
YU H IR Gach! ! HId &1 Affd AT | ST i oiehe foeet! © CIH ST I8! &1 39 AT | STEHRT 9T # 20 AdeR 2022 i i got
forar T e

IR Tl 915 22 FAaR o T FaTfer 3T it & amat Y faga St & g gmee uga @ &1 59 dn & famssh 36 &
JfdepRt (amgdie) 7MRa i, et wadt geda &g enfie 81 519 & SR aRT Fae! & TR, gl & TR, Taeraiial, arga
TTeTeh 3R fRIepradenal & g&dre anfl|

dehTen Yfeldg-uaTiaehIRal et ST g gof

g} dcpreti fSenfiert, adia gform srefterss, srHsa uarfdery, aretor gfos sreftercs ofk Teifdra emmr wenfan @ oft g ofk 3w
J1G g3 hIRATS & Tae H DRI off STt | i # afe fohelt TR wR 7R aroranet ar et & srcd! e ot & af wefda
STERIRAT 3R STl Pl T IR FaTd 35 Terd 8

T H ST & SR 39 THI Sl G hRaTs ! it S i ifrer ghft| afe st 7 fohedt srfdenrt ar st &t 3k @ 7R arararT,
et <t st ar ufohar & et & U 9THA S11d €, af A&fdd ANl Y STaTacet 9 gl dhdl 81 gTdifh, fohet SifdenrRt at STam
&h FOmert srerar Sy STiw & sy 3 Iuctes Tredt & MR W & a7 ghm|

Sirg & foiv ypds & defaq fen-Fder dar ey g &1 39 dgd &t sra-s/a Rt 9418 718 €1 Ugett gl & ge1 § ywifaa
AT Sl I@T T §, STaIfch @t et H dechlet UL Ud gfere sifdemrieal qom gads # nfie Hemseayt SaHt & nfie
fomar mar g1

IRI k! & uRel & giift e
ST Y Ugel! Gt A HoHg H AR 7T IR gach! o RS ent eMfAet fohaT T g1 398 geT & ugd 3R are < uRfRAfGaT aur gae! @
e Agayul dedi &l SRRt ot St

P! & A

STATIE @ 3% MEelg @, 39 32 a9 fUdar—srded @, Fami—rgers, |

- Higmg e S, 39 25 aY far—gdia siemst, fAareft—ijear, gRevgrl

- HIEHIG SHdTSeelT SR It 3igdl 3R, 39 25 a9 fUd—mlgnie g o, Rarh—eucts, smewr
-- g\ FifRar, 39 29 oy fuar—warfia worer AfRar, Reardt—daiers, semrRn/B//B

Tl 3R gegereifal § off ghft ysas
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ST & SRR # "1 H H1ael §Q Al b URSHHI el it 3T 711 81 $Heh SHefTal 8T o UA&ia el & TeTehA chl STHehRI &l SITet|

geAT & Hafdd arg §e&AT Sivd-10-Hga-0848 & ATeich e amit § +ff godre ghft| ATe & fRIshrIdehd! 31U AR &l ft Siig &
fore getag o T &1 ST & R afe ahis 3= afert TeT § S[S! AgAYUl STHehRY aTell UTdT STl & df 399 +ft goare &t S
Gepal &1

ORI Gt H 39 AT Y9GS H UG Ig hs UL 3R gferd sifdemiat sl enfiet fasan mam g1 g4 deepreti= fSienfaendt, gag,
dehTen Gt gfeld Srefiereh, eHaTs, dchlcly igHSe YGTUHRY, g-aTg, HEHE i ST A aTet deenle TTHIOT gfad
31efterch, dehTet = STEHRT T THRY, dhTei= haxTe AT THRY, dhlel= g¥TYR AT UHRY, dchlcl STIH T M 8l

ot HrerduHut Sar of gt A
geT H e Hmseaus & Star § Hft gadre & Sigeft | &t & di STart o1 9 3R Ugar @A G5 g1 HeTsiauth hikedd
3TSUT AR ATed, HISTETATE 3U teren faner et ok fig Har|



